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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY — TAMIL NADU
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3rd Floor, Panagal Maallgal
No.1 Jeenis Road, Saidapet,
Chennai-15.

Phone N0.044-24359974
Fax No. 044-24359975

Dr. S. KALYANASUNDARAM IFS(Retd)
CHAIRMAN

ENVIRONMENTAL CLEARANCE

Lr. No.SEIAA-TN/F.No.3866/EC/1(a)/2392/2015 dated:14.11.2015

To

Thiru. P. Muthutaj

No.3/210/2, Jalagandeswarar Nagar
Alasanatham

Hosur,

Krishnagiri

Sir,

Sub: SEIAA-TN - Preposed Rough Stone quarry located at S.F.No 1236/2 (P), Kamandhoddi
Village,Hosur Taluk, Krishnagiri District- issue of Environmental Clearance — Reg.

Ref: 1. Your Application for Environmental Clearance dt: 08.09.2015
2. Minutes of the 68th S‘EAC held on 26.10.2015, 27.10.2015 & 28.10.2015
3. Minutes of the SEIAA ineeting held o 14.11.2015

Details of Minor Mineral Activity:-

This has reference to your application first cited. The proposal is for obtaining environmental

clearance for mining/quarrying of minor mine

Is‘based on the particulars furnished in your application

as shown below.

1 | Name of Project Propoﬁént and address | Thiru. P. Muthuraj
No.3/210/2, Jalagandeswarar Nagar
Alasanatham
Hosur,
LI S oy s B Krishnagiri v ol
2 | Location of the F Proposed Activity
Survey Number - i 11236/2 (P) " |
] Latitude and Longitude ~ [12°41'31"N to 12°41'36"N ;
| " g B i iy 77955'28"F to 77?55'34"!5 = e SR
l Village Kamandhoddi
el m sl s | bk i Sy s
Taluk Hosur
District Zr Krishnagiri TR
3 | Proposed Activ‘ii\_; = e - i o
e, e i.Minor mineral o, Rough Stone /] 3 j
- agipt—
CHAIRMAN™
SEIAA-TN
/
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY — TAMIL NADU
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ii. Mining Lease Area

1.55.5Ha

iii.  Approved guantity

287300 cuw.m of Rough Stone & 10080 cu.m
of Top Seil

~_iv.  Depthof I\/l'rinzi'ng_ v 21 m abo_\_f__e E‘L__&_?a_(]m above ground level
v.  Type of mining | Semi Mechanized Opencast Method
| vi. Category(B1/B2) ik | B2 T e _— o
vii. Precise area communication | Re. No. 162/’2_{?_!:1_@_!_Mines 2 dated 14.08.2015
viii. Mining plan approval Deputy Director
i Re: No. 162/2010/Mines-2 dated 03.09.2015 |
=3 ix.  Mining lease period 4 5:Years jhis ol
4 | Whether Project area attracts any General | Not attracted. Affidavit furnished
conditions specified in the EIA notification, 2006
as amended:- E = e
5 | Man Power requirement per day: 13 Employees
6 | Utilities 0 A e R e
- i Source of Water : _Water vendar_s78.or'e716ie
[ __if.—Qu_aﬁtri;.y}fWaterﬁéauirementirTKLD: _T_" B Gt e = W
|'
- — —_— —_— -_— — - S S — — _l
a. Domestic 0.3KLD
b. Industrial }
=t c. Green Belt & Dust Suppression 0.7KLD Gzl 5 i
ii. Power Requirement:
a. Domestic Purpose TNEB
b. Industrial Purpose | 231520 Litres of HSD faret b
e c°?t e Rs.48.11 Lakhs
' Rs.8. kh.
ii.  EMP Cost & : L D
8 | Public Consultation:- Not required as per O.M. dated 24.12.2013
—faa | of MoEF, Gol. i |
9 | Date of Appraisal by SEAC:- 26.10.2015, 27.10.2015 & 28.10.2015
) Agenda No: > 68-10 ool 1L w5 ubsdiiy
10 | Date of Review/Discussion by SEIAA and the Remarks:-
| The proposal was placed before the SEIAA in its 140th Meeting held on 06.11.2015 and the
Authority after careful consideration, decided to grant environmental clearance to the said project
Mining of Rough Stone to terms and conditions stipulated under the provisions of Environment
Impact Assessment Notification, 2006 as amended.
11 | Validity: R 1 ¥ e

The Environmental Clearance will be coterminous with the mine lease period or limited

to a maximum period of 5 Years from the date of issue whichever is earlier.

CHAIRMAN
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY — TAMIL NADU

Conditions to be Complied before commencing mining operations:-

1. The project proponent shall advertise in at least two local newép_apé'rs_;v'idely circulated in the |
region, one of which shall be in the vernacular language informing the public that
I.  The project has been accorded Environmental Clearance.
. Copies of clearance letters are available with the Tamil Nadu Pollution Control Board.
. Environmental Clearance may also be seen on the website of the SEIAA.

V.  The advertisement should be made within.7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the SEIAA.

2. The applicani_}ﬁs—té_ob-tgi_r;_l_aai_ug_c_l-z;-ssiﬁcétion as industrial use before issue/renewal of
mining lease.

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are located
within 10 Km from the proposed project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of Tamil
Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat / Panchayat:union/ Municipal Corporation, Urban Local Body and
the Local NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the proponent
and also kept at the site, for the general public to see.

6. Quarry lease area should be demarcated on the ground with wire fencing to show the boundary
of the lease area on all sides with red flags on every pillar shall be erected before
commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter the naturai drainage pattern of the area.

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved Mining
Plan details.

11. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution to the

environment.
13. A minimum distance of 15 mts. From any civil structure shall be kept from the periphery of any

excavation area.

/ CHAIRMAN -

SEIAA-TN
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSVENT AUTHORITY - TAMILNADU
Depth of quarrying shall be 2m above the ground water table /approved depth of mining
whichever is lesser to‘be considered as a safe guard against Environmental Contamination and
over exploitation of resources.
The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in the
proposal shall be strictly followed with back filling and tree plantation.
Wet drilling method is to be adopted to control dustr’e',r:nifssions. Delay detonators and shock
tube initiation system:for blasting shall be used so as tored uce vibration and dust.
Drilling and blasting shall be done only either by licensed explosive agent or by the proponent
after obtaining required approvals from Competent Authorities.
The ex’pIoﬁVé's shall be stored at site as per the conditions stipulated in the permits issued by
the licensing AuthOrity;.
Blasting shall be carried out after announcing to the public adequate through public address
system to avoid any accident.
A study has to be conducted to assess the‘optimurn blast parameters and blast design to keep
the vibration limits less than prescribed levels-and only such design and parameters should be
implemented while blasting is done. Periodical monitoring of the vibration at specified location
to be conducted and records kept for inspection.
The Proponent shall take appropriate rf\eésur;.e,s to ensure that the GLC shall comply with the
revised NAAQ norms notiﬁgdﬁ"_bViMoEE GOI0n16112009
The followihg measures are to be implemented to reduce Air Pollution during transportation of
mineral

i.  Roads shall be graded to mitigate the dust emission.
fi.  Water shall be sprinkled at regular interval or: the main road and other service roads to
suppress dust

The following measures are to be implemented to reduce Noise Pollution

i Proper and regular maintenance of vehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.

iii.  The workers employed shall be provided with protection equipment and earmufs etc.

iv.  Speed of trucks entering or Ieaving the mine is to be limited to moderate speed of

25:kmph to prevent undue noise from empty trucks.

Iz} i e
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY — TAMIL NADU

Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation
and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoE&F, Gol to control
noise to the prescribed levels.
Suitable conservation measures to augment groundwater resources in the area shall be planned
and implemented in consultation with Regional Director, CGWB. Suitable measures should be
taken for rainwater harvesting.
Permission from the competent authority should be (;)_Qt'afizned for drawl of ground water, if any,
required for this project.
Topsoil, if any, shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose.
The following measures are to be adopted to control erosion of dumps:-

Retention/ toe walis shall be provided at the foot of the dumps.

Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the

slopes.
Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous Wastes (Management, Handling, and trans boundary movement)
Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.
Concealing the factual data or failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.
Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.
Rain water getting accumulated in the quarry floor shall not be discharged directly to the nearby
stream or water body. If it is to be let into the nearby water body, it has to be discharged into a
silt trap on the surface within the lease area and only the overflow after allowing settling of soil
be let into the nearby waterways. The silt trap should be of sufficient dimensions to catch all
the silt water being pumped out during one season. The silt trap should be cleaned of all the
deposited silt at the end of the season and kept ready for taking care of the silt in the next
season.
The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydro-geological regime of the surrounding area shall
not be affected. Regular monitoring of ground water level and quality shall be carried out

around the mine lease area during the mining operation. If at any stage, if it is observed that

-

”'gﬂfm’ﬁ('
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY — TAMIL NADU

the groundwater table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out. District Collector/mining officer shall ensure this.

No tree-felling shall be done in the leased area, except only with the permission from

competent Authority.

To take up environmental monitoring of the proposed quarry site before, during and after the
mining activities including vibration study data, water, air & flora/fauna environment, slurry
water generated/disposed and method of disposal, involving a reputed academic Institution.

It shall be ensured that the total extent of nearby quarries(existing, abandoned and proposed)
located within 500 meter radius from the periphery of this quarry is not exceeding 25 hectares
within the mining lease period of this application.

it shall be ensured that there is no habitation is located within 500 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people ot
the habitation located within 500m radius from the periphery of the quarry site

Ground water quality monitoring should be conducted once in 3 Months

Transportation of the quarried materials shall not cause any hindrance to the Village

people/Existing Village road.
Free Silica test should be conducted and reported to TNPCB, Department of Geology and Mining

and Regional Director, MoEF , GOL.

Air sampling at intersection point should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF, GOl..

Bunds to be provided at the boundary of the project site.

Ground water quality monitoring should be conducted once in 3 Months

The project proponent shall undertake plantation/afforestation work by planting the native
species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings should be
planted on the bunds and other suitablé areas inand around the work place.

At least 10 Neem trees should be planted around the boundary of the quarry site.

Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for granite
quarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual turnover will be utilized
for the CSR Activity

The Project Proponent shall provide solar lighting system to the nearby villages

The Project Proponent shall coinpiy with the mining and other relevant rules and regulations
where ever applicable.

Rainwater shall be pumped out Via Settling Tank only

Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary
shall be developed and maintained.

As per MoEF&CC, Gol, Office Memorandum dated 30.03.2015, prior clearance from Forestry &
Wild Life angle including clearance from obtaining committee of the National Board for Wild life
as applicable shall be obtained before starting the quarring operation, if the project site is
located within 10KM from National Park and Sanctuaries.

The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is
quarried even before the expiry of the quarry lease period and the same shall be monitored by
the District Authorities.

/_f&,,j_‘ .»»‘*_’55_’ -~
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY — TAMIL NADU

General Conditions:

1.

10.

kIl

12.

13:

14.

155%

EC is given only onthe factual records, documents and the commitment furnished in non judicial
stamp paper by the proponent.

The Proponent shall obtain the Consent for Establishment from the TNPC Board before
commencing the activity.

No change in mining technology and scope of working should be made without prior approval of
the SEIAA, Tamil Nadu.

No change in the calendar plan including excavation; quantum of mineral {minor mineral)

should be made. i
Effective safeguard measures, such as regular water sprlnkllng shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads. It should be ensured that the  Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard. ;

Effective safeguards shall be adopte‘d‘against health risks on account of breeding of vectors in
the water bodies created due to-excavation of earth.

A berm shall be left from the boundary of adjoining field having a width equal to at least half the
depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high efficiency dust extraction
system. Loading and unloading areas including all the transfer points should also have efficient
dust control arrangements. These should be properly maintained and operated.

Vehicular emissions shall be kept under control and be regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying the
mineral shall not be overloaded.

Access and haul roads to the quarrying area should be restored in a mutually agreeable manner
where these are considered:unnecessary after extraction has been completed.

All Personnel shall be provided with protective respiratory devices including safety shoes,
Masks, gloves etc. Supervisory people should be provided with adequate training and
information on safety and health aspects. Occupational health surveillance program;’tjf'vthe
workers should be undertaken periodically to observe any contractions due to expoéuré to dust

and take corrective measures, if needed.

Penodlcal medical examination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly. The workers shall be provided with personnel: protective
measures such as masks, gloves, boots etc.

Workers/labourers shall be provided with facilities for drinking water and sanitation fac,,,ility' for
Female and Male separately. : ‘

The project proponent shall ensure that child Iabour is not employed in the project as: per the
sworn affidavit furnished.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at Chennai.

CHAIRMAN
SEIAATN



STATE LEVEL ENVIRONMENTAL IMPACT ASSESSM‘ENT AUTHORITY — TAMIL NADU

16. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

17. This Environmental Clearance does not “imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorities would
be considering the project on merits and be taking decisions independently of the
Environmental Clearance

18. The SEIAA, Tamil Nadu may alter/modify the above. conditions or stipulate any further
conditions in the interest of environment protection.::,

19. The SEIAA, Tamil Nadu may cancel the environmental clearance granted to this project under
the provisions of EIA Notification, 2006, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this SEIAA, TN that the project
proponent has deliberately concealed and/or submitted false or misleading information or
inadequate data for obtaining the environmental clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of the Environment (Protection) Act, 1986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their
amendments, draft Minor Mineral Conservation & Development Rules, 2010 framed under
MMDR Act 1957,National Commission for protection of Child Right Rules,2006 and rules made
there under and also any other orders passed by the Hon’ble Supreme Court of India/Hon’ble
High Court of Madras and any other Courts of Law relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Government authorities shall be complied

23. Any appeal against this environmental clearance shall fie with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010.

CHAIRMAN

SEIAA-TN
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1. The Secretary, Ministry of Mines, Government of India, ShastriBhawan, New Delhi.

2. The Principal Secretary, Environment and Forests Department, Government of Tamil Nadu, Tamil
Nadu. 2

3. The Additional Chief Secretary, Industries Department, Government of Tamil Nadu, Tamil Nadu:

4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC Building;, 1" &
2" Floor, Cathedral Garden Road, Nungambakkam, Chennai — 34.

5. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office Complex; East

Arjun Nagar, New Delhi-110 032.

The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai,Guindy, Chennai-32

The District Collector, Krishnagiri District :

The Commissioner of Geology and Mines,Guindy, Chennai-32

El Division, Ministry of Environment & Forests, ParyavaranBhawan, New Dethi.

10 Spare.
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KUTHAVAKKAM REALTORS PRIVATE LIMITED
CIN NO: U45200TN2006PTC061720

Office! “Venus Arcade”, D.No,1-D, 1%t Floar; Telephone Exchange Road, Annanagar, Hosur ~635109.
Telephone : 04344 224300

To, May 24, 2019

The District. Environment Engineer
Tamil Nadu Pollution:Control Board
Sipcot

Bosur - 635 126

Krishnagiri District,

Respected sir,

Sub' ¢ Complaint regarding Vielations. of Pollution Control &eEnvim'n_niéntai
Narms- Dumping of quarry waste-Illegal Mining etc.—~ Survey
N©.1236/2 — Kamandoddi Village; Shoolagiri Taluk.

I, Narasimhan. S, Authofised Signatory & represéritativé of M/s Kuthavakkam Realtors Private
Umited a registered company under companies Act would like to bring:toyour notice the violations
of Pollution Control & Environment Norms by Mr, P.Muthuraj:s/o Perumal'®& Mr. P:Subramanl S/o
Perumal the details of which are as féllows:

Mr. P.Muthuraj S/o Perumal & Mr. P.Subramani S/o Perumal restdlhg at DB.No,3-210,
Jalakandeswar Nagar, Alesanatham Post, Hosur Taluk:&-Pathalapallt Village, Hosur Taluk Quarry
Lease holders of the Property in Survey-Nc.1236/2 ( Kamandodd! Village, Shaolagiri Taluk ) and
have violated the Quarry Lease Conditions and Pollutioh Consent Condltlons laid down by the
Pollution Control Board with ifmpunity and: the details of which are as follows:

1. That we are the absolute owner and In possesslon of Property Situated at Survey Numbers,
1237/1C & 1237/2, 23/2, 23/3A Kamandoddi & Addakuriki Villages, Shoolagiri Taluk,

2. That our lands are abutting the Lease Property of Quarry lease holders namely
Mr:P:Muthuraj S/o Perumal residing at D.No.3-210, Jalakandeswar Nagar, Alesanatham
Post; HosurTaluk & and Mr.P.Subramani S/o Perumal, Pathalapalli-Village, Hosur Taluk.

1§ Sl e T
_,.--"_‘—'-_..‘_‘\:— ¢
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mbakkam, Channal — 600 034
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KUTHAVAKKAM REALTORS PRIVATE LIMITED
‘CIN NO:U45200TN20 B6PTCO61720

Office : "Venus Arcade”, D.No.1-D, 1% Flcor, Telephone Exchange Road, Anna Nagar, Hosur — 635 109
= . Telephane : (04344) 224300

June 4, 2019

The District Collector,
Krishnagiri District.

Respected Sir,

Sub : Complaint regarding lliegal mining, Langd Encroachment, Dumping of
quarry wastage at Survey No.1237/1C & 123712, 23/2, 23/3A Kamandoddi &
Addakuriki Willages, Shoolaglri Taluk.

I, Narasimhan.S, Auth‘dﬁzed Signatory & representative of M/s. Kuthuvakkam Realtors

X Private Limited (hereinafter "KRPL"), submit as follows:

1. KRPL is the absolute owner and is in possession of the property situated at Survey
Nos. 1237/1¢C & 123712, 2812, 23/3A. Kamandoddi & Addakuriki, Villages,
Shaolagiri Taluk; Tamil Macdy.

2. After we took possession of our lands under the Sale Deed/s Numberls :
311712007, 3132/2007, 31:4.6!2607' & 314512007 one Mfs. P;Miuzthu’raj Slo
Perumal residing at D.No.3-210, dalakandeswar:Nagar, Alesanatham Post, Hosur
Taluk and P.Subramani. S/o Perumal, . Pathalapalli Village, Hosur Tal!ng

commenced quarrying for rough stones in the adjoln?'rhg; land vide Sy, No:1236/2.

3. However, in thelast six months, he started quarrying closer and closer to our‘land

and finally on 17th May 2019 ‘hé ilegally started quafrying on our land itselfi.e

+ outside his leasehold area. This has gravely harmed us. We have turned him away
with great difficulty, but he is having many henchmen and able bodied men at hig

T T S —
Reglistered Office: “Kathar Bulidmigs”, No, 115, Nungambakkam High Road, Nungambakkam, Chennal - 800 034
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3. That the sald quarry Lease has been granted by The District Collectar, Krishnaglrl (vide

ROC Proccedings No.162/2010, dated 14/12/2015) followed by Registered Joint
Agreement Form between Mr.P.Muthuraj , Mr.P:Subramanl and Governdr of Tamilnadu
represented by District Collector, Krishnagirl vide Document No:95/2016,in in Appendix
V (under Rules 19 & 33 ) of Tainil Nadu Minor Minerals Concession Rules, and the Quarry
lease is pertalning to Survey No.1236/2.

. We observe the ferms and conditions of the quarry lease fegistered vide document

no.95/2016, In Appendix V signed before the District Collector; Krishriagiri have been

violated with Impunity. The: violations noticed are;

a. All Spediai coriditions related to safety 7one; set back ‘reglrernients; -avolding ‘man
animal conflict, provision of safety zane, greén belt requirements:and the plantations,
cutting of stones: during night hours which are all prohibited have been violated with
contempt.

b. Set back requirements stipuiated for the adjacent Sanamavu Reserve forest have been
violated.

¢. The adjolning. Government land have been encroached upon and quarry wastes. have
been dumped and the crusher plant has:been'expanded witheut necessary permission.

d. The Lease holder has not planted trees In accordance to the conditions laid down,

e. The quarry lease area has not been fenced and marked with red fiags

. That the actlons of the quarry:lease-hdlders-are:in difect violatlons of the:speciat conditions

of the lease where in it Is clearly mentiofied that the -quarry lease holder shall Jeave a
safety zone for ‘the adjacent patta lands. The quarry leaseholders with blatarit disregard
to our rights have unlawfully trespassed and encreached on GufF .company. property in
Survey No. 1237/2 and have illegally mined .our property to afi extent of 5.21 Cents.
Further, the quarry Lease holder hav'e trespassed and encrgached:our lands and.annexed
our fands in Survey No:s 1237/2 (Kamiandoddt Village ) & 2372 ( Addakuriki Vlliage Jto an
extent of 33.72 cents.

Reglstered Office! “Kothari Buildings”, No,115, Nungambai kam High Road, Nungambskkam, Chennal - 600 034
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That the quarcy. lease Holders without any tonsent:or knowledge of the .carmpany have
fully and lllegally utilized land aréa and have dumped tonnes and tohnes. of quarry wastes
to a full 'extent of 11.86 Acres (Survey No.s 1237/2, 1237/1€, 23/2 & 23/3A ) thereby
making the land defunct for any future development. The Sufvey drawings of the sarne Is
enclosed herewith for your petusal and-immediste. reference,

That'they are illegally uslng our land praperties to:putup Jliegal-structires: lika: Generator
Room, Workmen Rest' Sheds and: Vehicle Parking stats,

That the quarry leaseholder has in violation of mifing plan removed minerals ffom non-
permitted and encroached neighboring patta lands thereby causing hazardous conditions
and negative impact to: the'environment, flora & fauma ang to the set'standards prescribed

by Tamilnadu Pollution contral board.

That the quarry lease holder has taken to use our patta lands to dump waste oils
specifically. with utter disregard to Tamilnadu Pollution control board norms

That we have flled & Police Complaint :on 08/02/2049(CSR No.33/2019) for illegal
encroachiment. -Inspite .of these: steps the- quarry: leaseholders have continued their
Violations with impuriity and: coritinue dumping quarry wastés: at our lands. One of the
quarry' leaseholder MriP.Subrathani- had given.an: undertaking ih-writing to remove and
restdre all wrong dolhgs within 20:days to jurisdictional police station which he' has not

adhered to.

That we are put to:unwarranted trouble and heavy:financial losses due this illegal action.
Upon assessment of thé damages caused to our property of 11,86 Acres due to duniping
of'quarry Wastes, excavation of large quantity of soll & iHegal excavatlon of minerals works
out to around Rupees 4 { Four ) crores from the perlod 2016 onwards.

2

4

We enclose Photos asa proof thiat establishes the extenit of damage done to the private property,
environment, flora & fauna; dumping of ‘crushing waste and spolfing the soll wealth. We do hope
that your good selves would-have been convinced that the quarry owners have violated the terms
and condltions of their own Agreement and Consent Order Issued by the Pollution Control Board.

Registered Office: “Kotharl Buildings”, No.115, Nungambakam High' Road, Nungambiakkem, Chennal ~600 034

$apr 2f4a




We request your good selves to initiate necessary action against the offenders and prevent

continued violations and revoke the Consent Order issued and theraby render Jjustice.

Withaut prejudice to our rights to Initiate such civil & criminal proceedings and all other

proceedings In law to reclalm aur property and also claim compansation as is I.'egiumately due,

Thanking you in Anticlpation

Encl : Photographs & Drawing

I

Yours sincerely

N

S Narasimhan
Authorized Signatory
M{s. Kuthuvakkam Realtors Pvt Ltd,

)

Ragistered Office: “Xathad Buildings™, Na, 115, Nungansbaltam High'Road, Nungambalkim, Chennal — 600 034

Capge dla
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TAMILNADU POLLUTION CONTROL BOARD

Crtepory of the Industty 7[._,. i
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CONSENT ORDER NO, 2205 1S8R7207 DATED: 20006/2022,

PROCEEDINGS NO.F32420ISR/RS/DEL/TNPCB/AISR/W/2022 - DATED: 20/06/2022

Y

SUB: Te.mil Nadu Pollution Control Bonrd ~CONSENT TO OPERATLE ~ DIRECT -M/s, P SUBRAMANI
ROUGH STONE QUARRY , S.I.No, 17871 & 181(Part - 1), KAMANDIODDI villageShoolagiri
Taluk and Krishnagiri District - Consent for the operution of the plant and discharge of sewnge
ond/or trade eMuent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974
ns amended in 1988 (Centeal Act 6 o 1974) - fssued- Reype,

Ref: 1) Unit's application No. 45887907 dnted 01/06/2022 for CTO Dircel
2) IR, No ¢ I1.32421ISR/RS/AR/HSR/2022 dated 17/06/2022
3) Minutcs of 273rd DLCCC meeting held on 17/06/2022 (1tem No, 1SR 273-006)

CONSENT TO OPERATE ix heroby granted under Sectton 25 of the Wuter (I'revention und Control of Pollution) Act, 1974 us

mnended in 1988 (Central Act, 6 of 1974) (hereinadier eelerved o ns " lie Act”) und Die rules nnd arders mnde there under to

The Proprictor,

M/s ., I SUNRRAMANT ROUGH STONE QUARRY
S.I' No, ) 78/1 & 18I(Iurt - 1),
KAMANDIIODDI Villuge,
Shoolagirf Tuluk,

Krislinngiri District,

Authorising the accupier 1o make discharge of sewage and Zur irade eMucnt,

This is subject to the provisions of the Act, the cules und the nders made there under wod tio terms wnd conditions incorpurnied

ander the Speciul nnd Generul conditions wtipuluted in the Consent Ordey issued earlier and subject to the specinl condilivny innexed.

This CONSENT is vnlid for the period ending Junnury (41, 2027

n e
VEN KATESI‘\N Date 11108 10

14 130 103 WY

Distriet Environmeatnl Engineer,
Taml Nadu Pollution Contral ftoard,
HOSUR

To

The Proprictor,

M. PP SUBRAMANI ROUGI] STONE QUARRY ,

No. VT8 & 1B (Part - 1), Kumnndoddl Village, Shoolagicl Taluk & Krishnagiri Dlstrict,
Pln: 635117

26
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Copy to:

1.The Commissioner, SHOOLAGIRI-Panchayal Union, Shoolagir Taluk, Krishnagiri Distriet .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore for favour of kind information.
4. File
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

I. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and jts quantity has to be brought to the
notice of the Board and fresh consent has to be obtained,

Sl Description Quantity Unit
No.

Product Detuils

1. | Rough Slone Quarrying in an extenl of 2.75 341252 Cubic Meter /

Hec. localed al S.F.No.178/1 & 181(Part - 1), Five Years
Kamandoddi Village, Shoolagiri Taluk,
Krishnagiri Distriet, Lying in Latilude
12°41'25.73"N, Longilude 77°56'14.59'E
2. | Rough Stone Gravel Quarrying in an extent of | 56592 Cubic Meter /

2.75 Hec. located al S.F.No.178/1 & 181(Part - Five Years
1), Kamandoddi Village, Shoolagiri Taluk,

Krishnagiri Dislricl, Lying in Latilude
12°41'25.73"N, Longitude 77°56'14.59"E

2. This consent to operate is valid for operating the facility with the below
for the discharge of sewage/trade cffluent, Any change in the outlets an
brought to the notice of the Board and fresh consent has {0 be obtained

Outlet No. | Description of Qutlet

mentioned permitted outlets
d the quantity has to be

Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1. ‘ Sewage 0.9
Efftuent Type : Trade Effluent

3. The cefMuent dischar
hercunder,

On Indusltrys own land

ge shall not contain constituents in excess of the tolerance Limits as laid down
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LS aramrelces Unit TOLERANCE LIMITS - OUTLETS -Nos
0° Sewage Trade Effluent
1. |pH 5510
)
2. |Temperature oC
3. |Particle size of Suspended |- =
solids
4, |Total Suspended Solids mg/l 30
Total Dissolved solids meg/l
(inorganic)
Oil & Grease me/l
Biochemical Oxygen nig/] 20 ]
Demand (3 doys at 270C)
Chemical Oxygen Demand  [mg/l ‘
. |Chilonide (as Cl) mg/l
10. [Sulphates (as SO4) mg/l
11. |Totl Residual Chlorine mg/l
12. |Ammonical Nitrogen (as N) |mg/l
13. L(;lnl Kjeldah! Nitrogen (as (mg/]
14. |Free Ammonia (as NH3) mg/l
15. |Arsenic (as As) me/|
16. |[Mercury (as Hg) mg/l
17. |Lcad (as Pb) mg/] -
18. |Cadmium(as Cd) mg/l L
19. |Hexavalent Chromium (as  |mg/l -
Crt0)
20. |Total Chromium (os Cr) mg/l
21. |Cuopper (as Cu) mg/]
22. |Zine (as Zn) mg/l
23, |Selenium (as Se) mg/l
24. |Nickel (as Ni) meg/l
25. |Boron (as B) mg/l
26. |Percent Sodium Y%
27. |Residual Sodium Carbonate |mg/l
28, |Cyanide (as CN) mg/l
29. |Fluoride (as I) mg/l =
30. |Dissolved Plosphates(as P) mg/l -
1), (Sulphide (as S) my/l -
32. |Pesticides mg/l
33, |Phenolic Compounds (as mg/l
CoHS01)
34. |Radioactive materials a) micro
Alpha emilters curie/ml
15. |Radioactive materials b). ~ |micre
Bela emitters curie/nl
36, |Fecal Coliform MPN/1OOmL |- |

4. All units of the scwage and Trade effluent treatment plants shalt be operated efficiently and
conlinuousty so as to achicve the standards prescribed in SI No.3 above or to achieve the zero liquid

discharge of effluent as applicable.
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The occupicr shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for cach of the purposes mentioned below for asscssing the quantity of
water used and cnsuring that such meters are casily accessible for inspection and maintenance and for’
other purposes of the Act,

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

¢, Process,

The occupier shall maintain the Electro Magnetic Flow Mcters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposcs of the Act.

Log book for cach of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection,

The occupicr shall at his own cost get the samples of efflucn/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in viplation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secrctary / Joint Chiel Environmental Engincer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by ¢-mail immediately and subscquently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence, The occupicr shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupicr shall develop adequate width of green belt at the rate of 400 numbers of trecs per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupicr shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thercby no discharge of untreated /
treated cffluent on land or into any water bodies either inside or outside the premises at any point of
time.
ii) The occupicer shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Sccondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
remises.
?ii} The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv) %n case of failure to achicve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engincer-Monitoring and the concerned Distric/Assistant Environmental Engincer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents,

Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additiona) Conditions:
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1. The unit shall comply all the conditions prescribed in the Environmental Clearance issucd by the

No. Letter / F.No.8490/EC.No:4836/ 2021, Dated: 18/10/2021, ;

2 The unit shall comply with the conditions imposed in the Mining Lease Agreement entered with the
District Collector, Krishnagiri dated on 05.01.2022.

3. The unit shall treat and dispose the sewage generate
arrangement,

4. The unit shall ensure that no trade effluent is generated at any stage of its manufacturing proccss.

5. The unit's operation/ activity for the mining shall not disturb the nearby agricultural land if any at

any circumstances.
6. The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby

habitation.
7. The unit shall continue to develop more green belt with trees having thick canopy cover all around

the quarry lease boundary premises. :
8. Concealing the factual data or failure 10 comply with any of the conditions mentioned in the conscat

d from the unit through septic tank and Soak Pit

order may result in withdrawal of this Consent and attract legal actions under the provisions of

Environment (Protection) Act, 1986. )
9 The consent issued is subject to the final outcome of National Green Tribunal (South Zone) in

application No. 165/2013.

10. The unit shall not use ‘Use and throwaway plastics' such as plastic sheets used for food wrapping,
spreading on dining table etc, plastic plates, plastic coated tea cups, plastic tumbler, water pouches an
packets, plastic straw, plastic carry bag and plastics flags irrespective of thickness, within the industry
premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf, arccanut
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc., .

11. In case of revision of consent fec by the Governmen, the unit shall remit the difference in amount
within one month from the date of notification, failing which this order will be withdrawn without any
notice and further action will be initiated apainst the unit as per law.

Oigalty signed by Il

R VENKATESAN fhre 3033 6.0 161447

. +05'30
District Environinental Enpincer,
Tamll Nadu Poltution Control Bonrd,
1TOSUR
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GENERAL CONDITIONS

The ocenplber whindl ke nppdivation wange vl the prescelbed connent
vt fennt GO dinyn bofone the e of exphiy of ks Cannent Ogilor
partionlorn ensuclige that theve T o elinny
elen.

Fea for ponn of yenowal of
Hong with sl the eguived
o i Produetion qunmity snd chiongee in sewnges !t idee

ke Conment fu Bied by the Bourd i conutderation of the pastleudurn phyen In tho application. Any
ehnngpe o alterwton ar deviatlon mide Ty aetonl prnetien from the pirtieatns furndshed In the
nppbeation sl alan be gound fon rovinw/vig Intlonfrovoention of the Conmont Order nnder Section 27
obthe Actand to b el vimtion iy dec el 11 Ton e tapione of the Act,

The canment conditions imponed in s ordor ahill eonibinge b fonee gl revokod under Section
2T ol the Ay,

Alter the o of thie order, all 1he *Consion to Oporate® ardory Inmied provionsly undor Witer
(leevention amd Control af Polludon) Act, 1974t wpsonded ntands detinet,

e aceuples ahlbinndntahn an wpection Rephater in e fnctary o it i inapeeting offeer shall

record the detulls of the obseryntions ad Tastoetlonn Tisued 1o o onk al the thino of Inspection for
ndherenee

The veenpier shndEprovide wnd matintaln on sl e power nupply nlong with woparate snergy meter

for the Gt Vyontment Plant sutfickent 0 ennire conthints operation of all pollution control
cquipmentso o miinidn coniplinnes,

The occupler shalt provide sll fieitithen o tie Donrd offeints for Inmpecton and collecton of smnplen
eand aound the factory ot auy Hine,

The ocenpler shull displny de ow divgrm of Qe somreen of of oen| senerstion nnd pollution control
syateny provaded wt the T e,

The sotud waste suel nn swerpings, winlge, pecknpe, empty continens, rentduen, udndge Inctuding
(hat frany aie pollation control equipments collected within tha preminen of the iduntreinl plint shindl be
colleeted inm ennuked area and shall he digponed off praperly,

The oceapionr shill colleet, trent the nolld winten Hke Toad wanie

v Ereen wiito genarntod from e
canteen and convert Into organie compon,

The occupier shall soprepmta tho Vazardoun wante rom ofhor nolld wanten nnd comply In necordunce
with Havzardons Wastes (Mungrement, Hund ngs il Trboundary Movement) Rules, 2008,

Theaccupier nhallmaintidn good houne-keeping: within the factory prentines,

AN pipea, vadves, sowers ond denh whinll bo leak prool Hloor washings shitl be admitted into the

trnde eftlient collection nysteny only nad shiall not o allosved 1o find their way In storm drabnm or apen
arens,

The oeenpler shall onnure thit there shall not be any diverston or by-puan of trado eftluent on land or
o any water sources,

The oceapier shall ensure that sobie Eviparntion puns nhall be conntreted In wael o wiy that the
battom of the nolwe pan i at lonnd 1 above the CGraund levol (i npplicable).

Tho occuprer shadl twrninh the fullowding renims I the
afffee replunly,

) Monthly water consumption setuing of eneli of the purposen with water meter readlng o Formel on
ur belore Sth ol svory moni,

b) Yenrly return on Ezardosn wasten genormted and seenmlited Tor the pedad from It April to 3 mt
Maelin Forme o before the end of tho wibmeguent 300 Juno of every yenr (if npplicnble).
) Yeorly Envaammentnd Stvtement for the peviod fragn | Apeito Y Mareh in Fonn
end ol the subrequent 30t Seprember ol every o (Hnpplicahle)

TEapplicable, the oecupier i (o rumplr Wil the provisions o Public Linbithy Insurance Act, 1991 (1
provide innvediate rellor b the evontol way hazord to i belngn, other Hving ceenturen/plantn und
properties while handting omd storage of hazardoun subntancern,

The dusvanco of thin comsent doow nol mathorlzo ar apwove the construetion of uny phyntcal ntructuren

o fvedlivien or the undertaking ol any waork in any nutirnl watercourso or in Govermmon! Paromiroky
londn,

preverthed formatn (o the concerned Dintriel

V belure the

axelunive privilupes, nor doew 1t anthorize any fngury o pelvate propecty or
mny fvandon of pesonul viphte noe sy Tufeigement ol Contenl, State i

winonsl property or nny
lovernment proporty ur
W or repalation,

The himunnee of i Ciinent does pol CONNEY nny poperty thhit I elther ropl
' {
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nt of unforescen act or event of

20. The occupier shall forth with keep the Board informed of any ncci.de ) )
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system. either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as 50
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23, In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

R Digtally ugned by A
VENRATLSAN
Date 0420181500
VENKATESAN Snepaoierets
District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR
‘___‘—-—.-'_'-__-—___
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Sltpgmit O mHEtp
CONSENT ORDER NO. 2205245887907 DATED: 20/06/2022,

PROCEEDINGS NO.F.3242HSR/RS/DELE/TNPCB/HSR/A/2022 DATED: 20/06/2022

SUB: Tamil Nadu Pollution Control Board ~-CONSENT TO OPERATE —-DIRECT -M/s. P SUBRAMANI
ROUGH STONE QUARRY |, S.F.No. 178/1 & [81(Part - 1), KAMANDHODDI villageShoolagiri
Taluk and Krishnagiri District - Consent for operation of the plant and discharge of emissions under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) ~Issued- Reg.

Rel: 1) Unit's application No. 45887907 dated 01/06/2022 for CTO Direct
2) IR. No : F.3242HSR/RS/AE/HSR/2022 dated 17/06/2022
3) Minutes of 273rd DLCCC mecting held on 17/06/2022 (Item No. HSR 273-06)

CONSENT TO OPERATE is hereby granted under Scction 21 of the Air (Prevenlion and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafier referrec to as “The Act”) and the rules and orders made there under to

The Proprictor,
M/s . P SUBRAMANI ROUGH STONE QUARRY
S.F No.178/1 & 181(Part - 1),
KAMANDHODDI Village,
Shoolagirt Taluk,
Krishnagin Districl.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as nolificd by the Government and to
make discharge of cmission from the stacks/chimneys.
This is subject 1o the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued carlier and subject to the specinl condilions annexed.

This CONSENT is valid for the period ending January 04, 2027

R Digitafly signed by R
VENKATESAN

Date: 2022.06.30
VENKATESAN 75731 sos30
District Environmental Englacer,
Tamll Nodu Pollution Control Board,
HOSUR

To

The Proprctor,

M/s.P SUBRAMANI ROUGH STONE QUARRY ,

No.178/1 & 181(Purt -1), Ksmandoddi Village, Shoolngiri Taluk & Krishnagiri District ,

Pin; 635117

Copy to:
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napirt Distrct .
Chiennai for favour of kind information.
cllare for favour of kind information.

1.The Commissioner, SHOOLAGIRI-Panchays! Union, Shoolagin Taluk, Krish
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board,
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, V

4, File
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SPECIAL CONDITIONS

|.  This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl Description Quantity Unit
No.
Product Details
1. | Rough Stone Quarrying in an extent of 2.75 341252 Cubic Meter/
Hec. located at S.F.N0.178/1 & 181(Part - 1), Five Years

Kamandoddi Village, Shoolagiri Taluk,
Krishnagiri District, Lying in Latilude
12°41'25.73"N, Longilude 77°56'14.59"E

2. | Rough Stone Gravel Quarrying in an exlent of | 56592 Cubic Meter /
2.75 Hec. located at S.F No.178/1 & 181(Part - Five Years

1), Kamandoddi Village, Shoolagiri Taluk,
Krishnagiri District, Lying in Lalilude
12°41'25.73"N, Longitude 77°56'14.59"E

2. This consent to operate is valid for operating the facility with the below mentioned emission/noisc
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

1 Point source emission yith stack :
Stack |Point Emission Source Air pollution Stack height | Gascous Discharge
No. Control measures  |from Ground |in Nm3/hr
Levelin m
11 Fugitive/Noise emission :
SL Fugitive or Noise Emission | Type of emission Control
No. sources measurces
1. | Vehicle Movement Fugitive Water
Sprinkling
Syslem
2. | Quarrying Area Fugitive Waler
Sprinkling
System
3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl ]Paramelcr lUnit [Tolcrance limits @cks

Annexure enclosed if applicable. -

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.
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TAMILNADU POLLUTION CONTROL BOARD

SL  |[Pollutant Time Welghted |Unlt Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
L Sulphur Dioxide |Annual microgram/m3 50 20
(S02) 24 hours microgram/m3 80 80
2. Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. |Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PMIO
4. |Particulatc Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
5. Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
Sl |Pollutant Time Weighted {Unit Tolerance Limits
I PSR Industrial, Ecologically
Residential, Sensilive Area
Rural and other |(notified by
area Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7 Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) |Annual microgram/m3 5 S
10. |Benzo(QO) Pyrene |Annual nanogram/m3 0l 01
(BaP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12, |Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.
The occupicer shall maintain log book regarding the stack monitonng system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for thic parameters
as prescribed.
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8. Anyupsctcon  onima dithe pl nisywhthe facwry which is likely to result in increased ecmissions
and result in ot on wwstan amlfsthentionkd in S1.No.3 shall be reported to the Member
Secretary /Jo Clief intnme taEBaginceraMonitoring and the concerned DistricVAssistant
Environmenta  ng nee Ik Bio rd by e-mailammediately and subsequently by Post with full

details of such upsct coandition.

. The occ@pier I always shaiply  d camyout thie order/directions  sued is by the Bonrd in this
wvnadnousan, Ordir, L drney tepandime e tha teovambiranree Thaarrun,,,, <hall ier be liable for action as
per pravisions e Actinca  ofof thcompliancsof anpmrder/directio  issue ns d.

Special Additienal Conditions:

The  tshal nstall thumipprovl i retrofit  issioredo rol  emce/equipment dew at least 70%  witl

Part  ate m ter reduidn effiat ncy on DG seie  ith alhcity of 136 K capand above or VA

othe  sc the nit shallree shift u gas bas  generawr wit edthe time fgamehin scribed in the pre
notification No. TNPCRB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.

it The unit shall obtain No Objection Certificate (NOC) from they Tdmel Wadu Bio Diversi d
/National Bio Diversity Authority il the unit is using any.Béatdgrieal resources or kn e
associated thereto as per the provisions of Biological Diversity Act 2002, i

Additional Conditions:

1. The unit shall comply all the conditions prescribed in the Environmental Clearance issued by the
No. Letter / F.No.8490/1:C.No:4836/ 2021, Dated: 18/10/2021.
2, The unit shall comply with the condmons imposed in the Mining Lease Agreement entered wnh the
Distnct Collector, Knshnagiri dated on 05.01.2022,
3. The unit shall operate and maintain the APC measures in the form,of mobile water sprinklers
cffectively and continuously so as to satisfy the NAAQ / Emission standards prescribed by the Board
4. The unit shall adhere to the ANL standards as prescribed by the Board.
5. The unit shall continte to develop more green belt with trees having thick canopy cover all around
the quarry lease boundary premises.
6. Concealing the factual data or failure to comply with any of the conditions mentioned in the consent
order may result in withdrawal of this Consent and attract legal actions under the provisions of
Environment (Protection) Act, 1986.
7. The unit’s operation/ activity for the mining shall not disturb the nearby agricultural land if any at
any circumstances.
8. The unit shall take necessary precautionary measures to prevent any adverse impact on the nearby
.. habitation,
~ 9. The consent issued is subject to the final outcome of National Green Tnbum] (South Zone) in
application No. 165/2013.
10. In casc of revision of consent fee by the Government, the unit shall remit the dlffercncc in amount

ing w within one month from the date of n ation, fail hich this order will be withdrawn without any
e unit notice and further action will be init against th as per law.
0 o [eaiia®y vinmed - R byR
t O WINRATESAN '
VENKATESAN Jjsgoesorens
neer, District Environmental Engi
Boar - Tamil Nadu PPollutlon Cantrol d,
HOSUR
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupicr shall make an application along with the prescribed consent fee for grant of renewal of
cansent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the

application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act

Aflter lhq issuc of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupicr shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the obscrvations and instructions issued to the unit at the time of inspection for
adhcerence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continitous operation of all pollution
control equipments to cnsure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the faclory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided af the site. -

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended,

The air pollution control cquipments, location of inspection chambers and sampling port holes shall be
made casily accessible at all time.

In case of any cpisodal discharge of emission, the industry shall take immediate action to bring down
the emisston within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relicf in the event of any hazard to human beings, other living creatures/plants and
propertics while handling and storage of hazardous substances

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to privatc property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of

any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted,

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change ofn_ny treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order. |
In casc there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

R e
VEN KATESAN ?;ls;rmm 161347

District Environmental Englocer,
Tamil Nadu Pollution Contrel Board,
HOSUR
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Application for Information under Right to Information Act, 2005
(Registered mail with acknowledgment card) oD

27/08/2022

From

S.Murugesh, B.B.A.L.L.B,
Advocate,

No.28/6 Om Shakti Towers,
Opposite to Sub Collector Office,
Hosur 635 109

Krishnagiri District

Mobile No. 9443182190

To

The Public Information Officer, (VP)
Regional Development Office,
Shoolagiri 635 117

Krishnagiri District

Sir,

Sub: Application for providing information under Section 6 (1) of
the Right to Information Act, 2005

S S S o 36 36 5% M o 3 3 O O O o 0B O B SR 2 2

1.  Please provide information whether permission has been given
by the Panchayat Union to construct houses in Plot No. 22/2 (Thinnoor)
and Plot No. 8 Kaveri Nagar on the lands in Krishnagiri District,
Shoolagiri Circle, Attakuruki Village.

2. If permission has been granted to construct residential house on
Plot No. 22/2 (Thinnoor) and Plot No. 8 Kaveri Nagar, Krishnagiri
District, Shoolagiri Circle, Attakuruki Village. Kindly provide information
as to the name and address of the beneficiaries.

Please provide me with the information and copies of documents
requested by me within the time frame prescribed by the Right to
Information Act. I have also enclosed a Court Fee of Rs.10/- as application
fee for obtaining information.

Yours Truly,

S.Murugesh
Copy to:
The Information Commissioner,
Tamil Nadu, No.19, Government Estate,
Panpet, Nandanam,
Chennai 600 035
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From To

R.Rajendra, S.Murugesh, B.B.A.L.L.B, BQ
Assistant  Public Information Advocate, :
Officer, No.28/6 Om Shakti Towers,
Kanalatti Panchayat Opposite to Sub Collector Office,

Hosur 635 109

Krishnagiri District

Mobile No. 9443182190

Letter No. 01/2022/G.U Date:
20/09/2022

Sub: S.Murugesh, B.B.A.L.L.B., Advocate, Hosur, requested by
information - information under the Right to Information
Act, 2005 Shoolagiri Panchayat Union - Kanalatti Panchayat -
Reg

Ref: Mr.S.Murugesh, B.B.A.L.L.B, Advocate, No.28/6 Om Shakti
Towers, Opposite to Sub Collector Office, Hosur 635 109
Krishnagiri District - representation dated 27/08/2022

B ek

Mr.S.Murugesh, B.B.A.L.L.B, Advocate, Hosur Shoolagiri Panchayat
Union Kanalatti Panchayat has requested for certain information. The
information sought for is provided as under:

1. No permission has been given by Kanalatti Panchayat Council to
construct a residential house for the lands at Krishnagiri District,
Shoolagiri Circle, Attakurukki Village, Plot No. 22/2, Thinnoor and
Plot No.8 Kaveri Nagar.

2. No permission has been given by the Kanalatti Panchayat Council to
construct a residential house for the lands at Shoolagiri Circle,
Attakurukki Village, Plot No. 22/2, Thinnoor and Plot No.8 Kaveri
Nagar. As a result there are no details available in the panchayat.

The above details are sent for information.

Place: Kanalatti
Date: 20/09/2022

Copy to:
Public Information Officer/

Deputy Block Development Officer,(Panchayats)
Panchayat Union, Soolagiri - submitted for their information



